A
ITEMNO.8 COUR T NO.R- 2 SECTIONIX

SUPREMECOURTOFINDIA
RECORDOFPROCEEDINGS
BEFORETHEREGISTRARS.G. SHAH
Petition(s) for Special Leave to Appeal (Civil) No(s).5910/2005
(From the judgement and order dated 10/02/2005inWPNo0.106/2005
I-c|)lf(;rl-k|]eCOURT OFBOMBAY ATAURANGABAD)
RAMCHANDRA Petitioner(s)
VER SUS

STATEOFMAHARASHTRA&ORS. Respondent(s)

(With prayer for interim relief )

Date:11/02/2008 This Petition was called on for hearing today.

For Petitioner(s) Mr. Shivaji M. Jadh av,Adv.

For Respondent(s) Mr. V.N. Raghupathy ,Adv

UPON hearing counsel the Court made the following

ORDER

Petitioner may disclose the outcome of dasti service, before 1 4 th

March,2008.
List the matteron 14 th
March,2008.

(S.G. Shah)
Registrar
MG



